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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL~ JtiPUR BENCHi 

JAIPUR . I 
Date of order:! 8.7.2002 

CP No.35/•2 and 

MA No.284~02 
1. 

Dilip 'shi/_;puri .s/o Late Shri R.N.Shivpuri. aged about 48 

years, p~~L~~ntly Additi~nal Commissioner of Income Tax r/o 

B~l20, B~a~ha Marg, Tilak Nagar, Jaipur (Raj) 

l. 
:--.I 

2. 

3. 

Applicant 

Versus 

Dr. S.Narayan, IAS, Secretary, Department of 

Revenue, Ministry 6f Finance, North Block, 

Central Secretariat, New.Delhi. 
, I 

' Shr~ . P.K.Sharma, Chairman, Central· Board of 
_, 

Direct Taxes, North Block, Central Secretariat, 

New Delhi. 

Ms. Anjani Oza, Chief Commissioner of Income 

- Tax, Rajasthan, Jaipur 

... R~spondent-contemners 

Mr. Hern~nt Gupta - couns~l for the applicant 

Mr. N.K.Jain- courisel foi.the respondent~contemners 

CORAM: 

HON'BLE MR. H.O.GUPTA, MEM~ER. (ADMINISTRATIVE) 

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDI~IAL) 

b R D E R (ORAL) 

C.P.No.35/02 was also taken up alongwith M.A. 

No.284/02. 

2. • Heard the le~rned counsel for the parties. 

3. The Contempt Petition was filed for wilful 

disobeJience of the order dated 6.12.01 passed in_O.,A. No. 

170/20 1. Notices were .issu~d and reply filed. In the 
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rep]y filed by the ·respondent-contemner No.3 _on 4.7.2002, 

i~ has bi~h submitted that the sealed cover has b~en 
I . 

o~ened an~ file has been moved ·to ~he ACC fer their 
'I ' I -

.approval qnd. iesuing promotional order of the applicant 

and soon after the receipt of approval ·from ACC, the 

ptomot'ion .o.rder of the applicant will be issued and all 

conseouen 
1 
i al benefit e will ~e given to the applicant. It 

- 1- ' . 
was submitted. by the learn-ed counsel for t_he_ respondent-. I. . 
contemners that substantical compliance of the order _has 

been mad~. and' assured that the_ remaining cOmpliance would 
' 

b~ made eJpeditiously. 

4. In view of such eubmi ssi ens, we do not think 

'I 
that we should proteed further in this Contempt Petition. 

Let the ~e.pondents comply the order fully· within two. 

months. T~e Contempt Petition is accordingly dismissed and 
. I 

Not.icees ~re discharged. In ~ase t~~ applic~nt still fee~s 

that the !desired relief is not given by the respondents, 

he ~ay file appropriate application subject to limitation. 

5 ' . . 
J Misc. 

I 
disposed 0f. 

-~~n'. L 'l 
(M.L·)·" 

Member {Jldicial) 

Application No.284/02 also etands 

' .\ ,\,._ 
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~UPTA) 
Member (Administrative) 

- -- - .....__ ......___ 


